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None present for the appellant. The matter had been listed 

on various occasions on 21.02.2024, 08.03.2024, 03.07.2024, 

10.09.2024, 30.09.2024, 13.01.2025, 09.06.2025, 04.08.2025, 
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TRIBUNAL 

BANGALORE 
 

REGIONAL BENCH - COURT NO. 2 
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(Arising out of Order-in-Original No.COC-CUSTM-000-COM-29-14-15 
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13.08.2025, 05.12.2025, 22.01.2026, 07.05.2026, 15.07.2026, 

16.07.2026, 03.09.2026 and today 17.09.2026. On all these 

dates, none appeared except for two hearings i.e., on 

21.02.2024 and 30.09.2024. Today, none appeared nor there is 

any request for adjournment. It seems that appellant is not 

serious to prosecute this appeal; hence, the appeal is dismissed 

for non-prosecution. 

 (Dictated and pronounced in Open Court.) 

 

 

 
(R. BHAGYA DEVI) 

MEMBER (TECHNICAL)  
rv  


